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In Tb.e Cen:tral Administrative Tribunal 
Jaipur Bench, Jaipur 
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IN· THE CF:NTRAL ADMINISTRATIVE TRIBUN.AL, J.AIPUR BENCH, JAIPUR. 

D'l\TF. OP ORDF.R 

07\ No. 150/2002 

Arun Kumar Son of S.hri, B.L. Sharma: aged about 34, years, 

resident of House No. 8.7\, ]'•rear Tagore ·Public School, Shastri 

Na gar, Jaipur last employed on the\ post of LDC in Central 

Excise, Jaipur. 

• ••• Applicant •. · 

VF.RSUS 

1. Union of India through Secretary Customs and Central 

Excise Boara,. Department of Revenue, Ministry of Pinance, 

Government of ·India, New Delhi. 

2. Additional Commissioner (P&V), Central F.xcise Jaipur 

I. 

· •••• Respondents . 

Mr. Shiv Kumar, Counsel for the applicant. 

CORAM 

Hon'ble Mr. Justice O.P. G.;i.rg, Vice Chairman 

H:on'ble Mr~ A.P. Nagrath, Member (]1,._amj~nistrative) 

ORDER 

PRR HON'BLF. MR. JUSTICF. O.P. GARG, VICP. CHAIRMAN 

The applicant was · initially a.ppointed on 

compassionate ground on_- the post of LDC. Subsequently r it, 
-~ 

transpired that he did not ·fulfil~ t:he requisite minimum 
. ,;'\ 

qualification · of High School Pass., Bis services were 

t.erminated. The applicant challenged the order of termination 
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hy filing an OA before this Tribunal. On the direction passed 

by this Tribunal, the respondents has now off err ea 

appointment to the applicant on compassionate grounds in 

Group '.D' on the· condition that applicant should possess the 

minimum requisite qualification of VTl:T Class. The applict=int 

is present hefore us in person. He states that the school in 

whi he stuaiea in vi::n r.lass does not exist. The applicant 

has to satisfy that he has minimum qualification of having 

passed v:i::u Class. We, however, aispose or this. 07\ with the 

<lirect that if the applicant satisfies the nepartmerit that he 

is vi:::u Class Pass_, his appointment letter shall iss,ue.G,iO 
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